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Proceedings of the Councz'1 of tile Governor General 0/ Ind£a assembled for the 
purpose of maldng Laws and Regulations u"der the provis£ons of the 
Indian Councils Acts, 1861 and 1892 (24 & 2S Viet., c. 67, and SS & S6 
Viet., c. 14). 

The Council met at the Viceregal Lodge, Simla, on Wednesday, the 4th Novem-
ber, 1903. 

PRESENT: 

His Excellency Baron Curzon, P.C., G.M.S.I., G.M.I.E., Viceroy and Governor 
General of India, presiding. 

His Excellency General Viscount Kitchener of Khartoum, G.C.B., O.M., 
G.C.M.G., Commander-in-Chief in India. 

The Hon'ble Mr. T. Raleigh, C.S.I. 
The Hon'ble Sir E. FG. Law, K.C.M.G., C.S.I. 
The Hon'ble Major-General Sir E. R. Elles, K.C.B. 
The Hon'ble Mr. A. T. Arundel, C.S.I. 
The Hon'ble Sjr Denzil ibbetson, K.C.S.I. 
The Hon'ble Sir C. L. Tupper, K.C.I.E., C.S.I. 

INDIAN EXTRADITION BILL. 

The Hon'ble MR. RALEIGH moved that the Report of the Select Com-
mittee on the Bill to consolidate and amend the law relating to the Extradition 
and Rendition of Criminals be taken into consideration. 

The motion was put and agreed to. 

The Hon'ble MR. RALEIGH moved that the Bill, as amended, be passed. 
He said :-" The changes made in this Bill since its introduction are fully explained 
in the Report of the Select Committee, and, as no criticism has been received since 
that Report was laid on the table, I need nol offer any further explanations on the 
present occasion. It is proposed, as Hon'ble lMembers will observe, to apply 

. for an Order of His Majesty in Council to be issued under section 18 of the 
Extradition Act, 1870, declaring that Chapter II of the Bill shall have effect as if 
it were part of the Imperial Act, and for a like Order to be issued under section 32 
of the Fugitive Offenders Act, 1881, declaring that Chapter IV shall take effect as 
if it were part of that Act. When these Orders are issued, it is proposed to bring 
our Act into force, in exercise of the power reserved by clause I (3) of the Bill 
now before ~ouncil." 

The motion was put and agreed to. 
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CENTRAL PROVINCES MUNICIPAL BILL. 

The Hon'ble SIR DENZIL IBBETSON moved that the Report of the 

Select Committee on the Bill to make better provision for the organization and 

administration of municipalities in the Central Provinces be taken into considera· 

tion. He said that no criticisms had been received upon the Bill as revised by 
the Committee. 

The motion was put and agreed to. 

The Hon'ble SIR DENZIL IBBHTSON mOTed that the Bill, as amended, be 

passed. 

The motion was put and agreed to. 

INDIAN UNIVERSITIES BILL. 

The Hon'ble MR. RALEIGH moved for leave to introduce a Bill to 

amend the law relating to the Universities of British India. He said :-" My 

Lord; the question is sometimes raised, whether English education has been 

a blessing or a curse to the people of n i ~ In point of fact it has been 
. both, but much more, I believe, a blessing than a curse. We note every day 

the disturbing eff.ects of a new culture, imposed upon learners wno are not 

ahyays prepared to receive it j but still, it is a great achievemerrt to have 
opened the mind of the East to the discoveries of Western science, and the spirit 

of English law. To the Schools and Colleges under our administration we 

owe some of the best of our fellow-workers-able Judges, useful officials, and 

teachers who pass on to others the benefit which they have received. To 
them also we owe the discontented B.A., who has carried away from his 

College a scant modicum of learning and an entirely exaggerated estimate 
of his own capacities-and the great army of failed candidates, who beset alI 

the avenues to subordinate employment. Can we do anything to increase the gain, 
and to diminish the drawback? In other words, can we do anything to im-

prove the methods of teaching and examination which produce these mixed 

results? 

II This is the problem at which the Government of India have been steadily 

working during the past five years. After a careful preliminary survey of the 

ground, it was decided to summon a small Conference composed of Rl:n specially 

. qualified to assist Government with their advice. The Conference met at Simla 
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In September 190', and University Educatiori was the first subject to be taken 
up. It was not to be expected that a body of gentlemen, drawn from different 
Provinces, trained in different systems, would agree about everything. But on 
two points the Conference was unanimous. !n the first place, it was agreed 
that the defects of our University system are so serious as to call for the applica-
tion of wisely considered remedies. And in the second place, it was agreed that 
the University Senates, as at present constituted, are not well fitted to devise or 
to carry out the measures which are urgently required in the interest of our 
students. It appeared that in all Provinces, among all highly educated sections 
of the community, and especially among. College teachers, there was a strong 
body of opinion in favour of re-construction and reform. 

II The results of the Conference were so definite and so convincing that 
Government might have proceeded to act upon the advice given; but it was 
felt thaf our College teachers, scattered as they are over the whole extent of 
India, ought first to be consulted. For this purpose a Commission was appointed 
by Your Lordship in Council, in concurrence with the Secretary of State for 
India, ' to inquire into the condition and prospects of the Universities establish-
ed in British India j to consider and report upon any proposals which have 
been or may be made for improving their constitution and working, and to 
recommend to the Governor General in Council such measures as may tend to 
elevate the standard of University teaching, and to promote the' advancement of 
learning.' Of the seven gentlemen to whom this Commission was entrusted, I 
think five either had been or actually were engaged in the work of University 
teaching in this country. In the limited time at their disposal, the Commissioners 
conferred with 156 witnesses, and visited more than fifty CoJleges j and they sub-
mitted a Report which embodied, in clear and concise terms, their answer to the 
questions brought before them by the witnesses whom they examined. To cor-
rect a prevailing misapprehension, I may say that the Report was accepted by 
a1\ the Commissioners. My hon'hle and learned colleague, Mr. Justice Banerjee, 
whose co-operation I shall always remember with gratitude and pleasure, signed 
the Report, subject to a note of dissent on certain specified points. 

II The recommendations of the Commission were received by a portion of the 
Press with a sustained chorus of disapproval. It was very commonly assumed 
that every recommendation, small or great, which concerned the Colleges, would 
at once be enforced by law j that the weaker Colleges would succumb, and that 
a monopoly would thus be secured for institutions supported by Government. 
Some, again, were of opinion that Your Excellency had determined to destroy or 
greatly to restrict the higher education, and that the Commissioners (admirably 
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chosen for the purpose) were only the instruments of this tyrannical design. 

Now that the excitement has died down, I do not wish to dwell on the incidents 

of that period of agitation, but I should like to say that ~o published criticism or 

protest was left unregarded by Government. A wise Government will always 

listen to expressions of opinion i if they serve no other purpose, they indicate the 

qifficuJties to be overcome. 

II After allowing time for public discussion, the Government of India issued a 

letter, cc~ in  the principles of the Report, modifying some of the Commissioners' 

proposals, and inviting the Local Governments am! the Universities to record their 

opinions on the scheme. The Local Governments, while differing in points of de-

tail, agreed with the Government of India in thinking that the time had come to 
make a new departure, and that it was expedient to alter alld practically to re-

constitute the governing authorities of the Universities. The Universities, through 

their Senates or Syndicates, gave their opinions on many of the points of the Re-

port, and it was made evident that the Senates of the three older  Universities 

were strongly opposed to anything in the nature of constitutional change. 

No corporate body cares to admit that its con i ~ ion needs improve-

ment. If Parliament had waited for the consent of the University of Ox-

ford, the Statutes of Archbishop Laud might still be considered suffi-
cient for all practical purposes i Professors might sti11 be performing their 

duties as in the undergraduate days of Adam Smith j and College tutors might 

be following in the steps of the gentlemen on whom Gibbon conferred an unenvi-

able immortality by describing them in his Autobiography. 

II The next stage of our deliberations was perhaps the most difficult of all. Out 

of a mass of varying and often conflicting opinions, the Government of India had 

to choose the materials for a measure, not revolutionary but reconstructive, such 

as they could recommend for the acceptance of all those who are interested in 

raising the standard of University education. Your Lordship gave the necessary 

impu)se and direction i our proposals have taken a practical shape, and I now 

move for leave to introduce a Bill to amend the lawretating to the Universities of 

British India. 

II In the historical summary prefixed to their Report, the Commissioners have 

shown that one direct result of British rule has been the establishment of Colleges, 

in which successive generations of Indian students have been trained for the learned 
professions, and for the higher branches of the public service. These institutions 

owe their origin to the inl1uence of Government, to the zeal of those Indian leaders 

of thought. of whom llll: Raia Ram Mohan Roy may be taken as the type, and to , 
.' 
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the efforts of Christian missionaries. Their success and popularity led naturally 
to the demand for examining Universities, empowered to confer degrees i this' 
demand was conceded in the Education Despatch of 1854 and in the legislation 
of 1857, establishing Universities at Calcutta, Madras, and Bombay. Looking 
to the language of the Despatch, it is plain that the Universities were not intend-
ed to be examining boards and nothing more i but in framing their legal powers 
it was thought sufficient to make provision for their functions as degree-giving 
bodies. These provisions have sometimes been narrowly, perhaps too narrowly, 
construed: within my own experience it has been suggested that the University 
of Calcutta has no power to hold and manage endowments of an educational 
character. Toremove all such doubts, we propose in clause 3 of the Bill to define 
the powers of all five Universities in wide and general terms. 

" In the course of their inquiry the Commissioners found that almost all College 
teachers are in favour of enabling the Universities to provide teaching for ad-
vanced students i but the schemes submitted were, for the most part, rather 
vague, and some of them involved an expenditure which Government is not in 
a position to face. The problem must be worked out gradually, with due 
regard to the interests and the sentiments of the Colleges concerned. The diffi-
culty of the case is this, that University teaching implies a certain measure of 
"Centralisation. The colleges, which arc scattered over the area of a Province, 
or it may be of several Provinces, will not at once appreciate the advantages of 
any scheme which invites them to send students to headquarters for instruction· 
For this reason tl1e Commissioners dismiss the idea of concentrating advanced 
study in the chief Government College of each University. A local Professor who 
has carried his students through the preliminary stage of their studies is naturally 
unwilling to part with them just when they are acquiring the power to work inde-
pendently, under his general supervision. His objection will be all the stronger 
if the men whom he sends to headquarters are to become students of another 
College, for this would involve the admission that the central College is on a 
higher academic plane than his own. But if it is found possible to form classes 
for advanced study under the control of the University, and if the students in these 
classes retain their connexion with the Colleges to which they belong, we may 
hope in time to establish a system of co-operation between the local and central 
institutions of the University which will conduce to the benefit of both. We have 
before us proposals for the formation of a central School of Science in more 
than one of the Universities, and, though we cannot speak with certainty as yet, 
we hope shortly to be able to say that the Universities are beginning to make 
better provision Jor advanced study in more than one branch of science and 
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l~ nin . . Indian benefactors have already come forward with offers of assistance j 

and if there be among us any merchant or landholder, conscious of the benefits 

which he owes to thf:! pax Britannica, and willing to devote a portion of his 
wealth to public purposes. I can think of no object more worthy of his generous 

support. 

" If we invite and enable the Universities to undertake new duties, the ques-
tiim arises, whether any changes in their constitution are necessary or desirable. 

The constitutions conferred on the three older Universities by the legislation of 

1857 were of a simple character: all the legal powers of the University were vested 

in the Chancellor, Vice-Chancellor and Fellows, who constituted the Senate. In 

addition to a short list of ex officio Fellows, there were to be Fellows appointed 
by Gov.ernment for life, and it was provided that the total number should never 

be less ~n 30 at Calcutta and Madras, or less than 126 at Bombay. 

" No maximum limit was fixed, and this must be regarded as an unfortunate 

circumstance j for the distinction of a Fellowship, carrying no emolument and 

involving no obligatory duties, was bestowed by Government very freely, and 

in many cases merely by way of compliment. In recent years, the total number 

of Fellows has stood as high as 205 at Calcutta, 1101 at Madras, and 333 at 
Bombay. A considerable proportion of the existing Fellows do not take any 

active part in University business i they attend in large numbers only when an 

appointment is to be made, or when a vote is to be taken on some question 

which has excited interest out of doors. 

" We propose now to reconstitute the Senate so as to make it the working 

Council and Governing Body of the University, and we propose in the first place 
to fix a maximum number of 100 (in addition to ex ofiicio Fellows) in the three 
older Universities, and 75 for the Punjab and Allahabad. 

" If this limit is accepted, the Government of India are of opinion that the 

list of ex officio Fellows ought to be revised and to some extent curtailed. It 
is proper that Government should retain an adequate representation, but we desire 

to ma.ke the Senate an academic body, and it is not advisable to alter its charac-
ter by too large an admixture of the official element. The Bill therefore provides 

that the Chief Justice or Chief Judge-of the local High Court, the Bishop of 

the diocese, -and the Director of Public Instruction shall always be Fellows, and 
that the Councils of the Governor General and of the Governors of Bombay and 

Madras should retain their places j but we suggest that the Commander-in-Chief 
and the Military Member of Council may be omitted from the Calcutta list. 

Power is given to make additions to or alterations in the lists as contained in the 
• 
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first Schedule to the Bill, but it is provided that the total number of ex oiJicio 
Fellows shall not exceed ten. 

II The ex officio Fellows will of course retain their membership of the Senate 
for such period as the official fates may determine. Subject to certain transitory 
provisions of the Bill, the ordinary Fellows will hold office for five years. The 
wisdom of this proposal has been questioned, on the ground that Fellows appointed 
for a limited term will have to consider their prospects of re·appointment, and will 
therefore be less independent than Fellows appointed for life. A similar objec-
tion might be urged against the constitutIon of almost any deliberative assembly 
in the British Empire. If the Senate is to be a representative body, it seems 
expedient that its membership should be renewed from time to time, so that any 
study or interest not adequately represented may be strengthened; and this 
end is best secured by providing for a regular rotation. The transition from a 
system of life Fellowships to one of terminable Fellowships need not be made 
too sudden: we propose therefore that the Senates, as reconstituted under the 
Bill, should remain unchanged for three years, and that at the end of that period 
the rotation should begin, the names of those Fellows who are to retire bein.g 
chosen, in the first instance, by lot. 

"Under the Acts of 1857, the right to appoint Fellows of the three older 
Universities was vested in Government: the Acts incorporating the University of 
the Puniab and the University of Allahabad make provision for election by the 
Senate. In 1890 Lord Lansdowne invited the Masters of Arts and holders of 
corresponding degrees in other Faculties of the University of Calcutta to 
choose from among themselves two gentlemen whom they would recommend 
for selection: the names of the persons chosen were to be submitted for the 
approval of the Governor General in Council. This precedent was followed at 
Bombay and Madras; election by Graduates has become an established institu-
tion, and the privilege conferred is highly valued by t.hose Graduates who exercise 
it. The privilege depends on executive orders which may at any time be with-
drawn i it is now proposed to place it on a statutory basis. When the Senate 
includes 100 ordinary Fellows, the Bill provides that ten shall be elected by 
Graduates. The Graduates qualified to vote are those who have taken the high-
est degree in any Faculty, and those who have taken two degrees, one being in 
the Faculty of Arts: we insert a saving clause in favour of those who took 
the degree of Bachelor of Arts at Calcutta before 1867, that is, before the higher 
degrees were instituted. Provision is made for the formation of a register of elec-
tors, and for the payment of an annual fee for registration. It is thought that the 
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fee may be of use in two ways, first by making a small addition to the resources 

of the University, and secondly by sifting out those who are indifferent to the 
privilege of voting. . .. 
"These provisions will not at once apply to the University of the Punjab or 

to the University of Allahabad. In tl.eir cases the Act of Incorporation gives a 

limited right of election to the Senate,subject to the approval of the Chancellor. 

There is no complaint as to the results of this rule, and no demand as yet for 

election by Graduates; but we propose in each case to take powers which will 

enable the Chancellor, with the sanction of the Government of. India, to intro-

duce the wider in substitution for the narrower form of election, if and when he 

thinks it expedient to do so. 

"There is still a third form of el<'ction provided for in the Bill. It ill pro-
posed that a number of Fellows, not exceeding ten in the three older and 

seven in the two junior Universities, should be elected by Members of or 

Graduates in the several Facuhies, and that the Chancellor should be empowered 

to prescribe conditions subject to which such Meinbers or Graduates shall be 

qualified to elect or to be elected. The object is to secure the presence in the 

Senate of men specially qualifie-1 in the studies represented by the Faculties. 

When election is by the general body of Graduates, a certain amount of canvass-
ing is almost inevitable j but if the Faculties are asked to choose their best men. 

it may be hoped that merit only will be considered. 

" At some future time, Government Illay possibly have to consider whether 

the elective principle should be further extended j for the present, I trust that 

the scheme embodied in the Bill may be accepted as adequate. It will not satis-
fy those Graduates who would like to see half the Senate recruited by election, 
but it places the right of election on a statutory basis, and the future will depend 

on the use that is made of the rights which Government is now prepared to con-

fer. 

"Subject to what has been said of elections, we leave to the Chancellor the 

difficult and delicate task of making a selection among existing Fellows, of 

deciding whom he will retain as members of a working Senate, and whom he will 

relegate to the position of Honorary Fellows. We desire to have a Senate in 
which the studies of the University, the Colleges affiliated to it, and the religious 

communities which send their young men to these Colleges will all be fairly 

represented. Personal claims must be subordinated to the interest of the 
corporate body, but the transition from the old system to the new will not be 

associated with any act which can justly be regarded as a personal sllght. 
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.. In the Acts of Incorporation. the constitution of the Faculties has been left 

undefined; in practice. the Senate passes orders from time to time, assigning 

the Fellows to one or more of the Faculties. The Commissioners had to deal 

with a number of plans 'for adding to the number of the Faculties: at lc~ ~  

for example, it was suggested that the Faculty of Arts is too large and too 
miscellaneous, and that rdief might be given by instituting a Paculty of Science. 

It seems most expedient that each University should be free to make its own 

arrangements; we propose, therefore, togive power to constitute and re-constitute 

the Faculties by regulations. 

" In each of the five Universities, executi\'e business is conducted by the 

Syndicate; the numbers and the constitution of this body are not everywhere the 

same, but I need not detain the Council by describing differences of detail. We 

propose, as I shall explain presently, to invest the Syndicate with large powers 

of supervision in relation to the affiliated Colleges; it is, therefore, a matter of the 

utmost importance to provide each University with an executive authority whose 

competence to decide questions of College administration will be general!y 

recognised We propose. in the first place, that the Syndicate should be a small 

body, nC?t less than nine and not more than fifteen if! number. Where this 

maximum limit is exceeded, the Syndicate becomes, so to speak, a second 

Senate, and its executive efficiency is to some extent impaired. If the scheme 

embodied in clause 15 of the Bill is accepted by Council, the Vice-Chancellor 
will continue, as at present, to be Cbairman; the Syndicate will elect its own 

Vice-Chairman; and the Director of Public Instruction will be an ex olficio 

member. The ordinary members will be elected by the Faculties, in such pro-

portion as may be. determined by regulation. In order to secure the closest 

possible co-operation between University and College authorities, we propose 

that as nearly as may be one-half of the elected members shall be Heads of, or 

Professors in. affiliated institutions. It is very desirable that the Syndicate should 

include officials and bu!'iness men who are able to devote a portion of their time 

to the affairs of the University; and, where Colleges are in question, it is also 

very important that the Syndicate should be guided by the experience of those 

who understand the practicai bearing of the ~ul  under discussion. 

" I come now to those provisions of the Bill which relate to Colleges, and, by 

way of indicating the magnitude of the question on which we are entering, I 

may begin by stating that in British India there are 191 Colleges connected with 

the. Universities, and that, in these Colleges, there are more than 23,000 students. 

Looking to the fact that we require a constant supply of men for the professions 

and for the pu blic sc::rvice, it cannot be argued t hat the number is excessive. 

As to the quality of the training g:\'en, the ( ommissioners, who inspected a large· 
, 
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number of Colleges, have passed a discriminating verdict. We have good Col-

},;ges in India-Colleges which ~  their characteristic impress on the minds 

... n~ chllracters of their students. And we have Colleges which lack not merely 

the adjuncts and appliances but even the necessary elements of a liberal edu-

~ lon. In attempting to (rame rules for institutions so diverse, there are, as 

i~ ~  to me, two principles to be kept in view. In the first place, a College 

iJ;, or ought to be, a self·governing society. A good College has its own tradi-
~on  its own ideals of scholarship and cQnd'lct, its own special claim on the 

allegiance of those who belong to it. The Commissioners dealt with thp. ques-

tion of discipline, but when they came to the question of moral and religious 

~inin  they left it on one side, because tlley felt that the problem must be 

warked out by College authorities on their own responsibility. 

" But, my Lord, there is another aspect of the case. A College is a public 
institution, enjoying a valuable privilege conferred upon it with the sanction' of 

Government; it ought, therefore, to be inspected and  controlled, like other institu-. 

~ion  of the same class. This is clearly implied in the Despatch of 1854, but the 

policy there set forth has never been fully carried out. Our Senates and Syndi-

~  ~ been occupied in elaborating the details of an aU-embracing examination 

SJ'stem; they have 1)ot had time to devise measures which might have prevented 
the admission of unsuitable Colleges, or the deterioration of Colleges already in 

e.xistence. So complete has been the liberty enjoyed by C;ollege authorities that 

in some cases they resent the idea that Government has the right to lay down 
rules for their guidance. Hany such objection is taken to this Bill, I am con-
tent to refer to the conditions under which collegiate societies;llre doing ~ i  work 

in other parts of the world. Your Lordship and I are members of two Oxford 

Colleges, one of which counts nearly five, the other more than six, centuries of 

i o~ou  life. Throughout their history, these Colleges have been governed by 

&tatutes, imposed upon them by outside authority, and their Statutes have been 

altered from time to time, when the Government of the day thought that changes 

in their methods were required. If the Colleges of India are to take rank with 

the best Colleges elsewhere, they must begin by accepting some at least of the 

restraints which are not found oppressive by Balliol and AU Souls. With this pre-
fatory observation, I proceed to give some account of the measures by which we 

hope to raise the standard of College education in this country. 

II We propose, first, that a College applying for affiliation shall be required to 
satisfy the Syndicate on these very definite points-

(,) The constitution oftbe governing body. If a College is to be perma-
nent, it must be something more than a proprietary concern. The 

Commissioners are careful to point out that some at least of the 
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private Colleges owe their origin to the desire of promoting a particular 

kind of education, and not to the hope of gain; but they recommend 

that in each case there should be a properly constituted governing 

body, and I may observe that this recommendation was accepted by 
the Calcutta Senate. 

(0) The qualifications of the teaching staff, and the terms on which they 
are engaged. 

(e) The buildings in which the College is to be located, and the provision 
to be made for the residence, supervision, and physical welfare of the 

students. 

(d) Residence of the Head of the College and members of the teaching 
staff. It may, in some cases, be impossible to make provision for this, 

but we desire, so far as circum ,tances permit, to give our Colleges a 

residential character. 

(e) The financial resources of the College. 

(I) If there are other Colleges in the same neighbourhood, it is proposed 
that the Syndicate should inquire whether the affiliation of a new 

College will not be injurious to the interests of education or discipline. 
In some parts of India, the rivalry of neighbouring Colleges has led to' 

underselling and other abuses. 

(g) The fees to be paid by students. The Government of India have 
not thought it necessary to take a general power to regulate fees; 
but it is thought that the Syndicate should have such powers of 

inquiry as will enable them to deal with cases of underselling. 

" If information is furnished on all these points, and if the proposed College 
is duly inspected, the Syndicate, the Senate, and ultimately the Government will 

have materials before them which will enable them to decide as to the expediency 

of adding to the list of ~ i  institutions. 

" In regard to existing Colleges, it is proposed that they should be required 

to furnish such reports, returns and other information as the Syndicate may call 

for, and that they should be liable to inspection. The Bill also provides that 

~  Syndicate may call upon a College to take such action as may appear to 
them to be necessary in respect of any of those definite matters to which I 

referred in speaking of new Colleges applying for affiliation. This is a wide 
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power, and we may be told that the Colleges are being placed at the mercy of 

the Syndicate. But the Syndicate, if our scheme is accepted, will be largely 
c?mposed of College teachers, and it is to be expected that an authority so 

constituted will know how to make allowance for the difficulties of College 

in~ ion  and wiil refrain from pressing any unreasonable demarid. 

Changes, such as we advocate, can only be carried out gradually, and teachers 

who have grown up under the, old system must have time to adapt themselves to 

the new. 

" When a College is'hopelessly unable to bring its work up to the University 

standard (this, I hope, will very seldom occur), it may be necessary to consider 

the question of disaffiliation. This extreme penalty has not often been inflicted 

in the past, but such experience as we have indicates the expediency of framing 

some rules of pro':edure. It is, therefore, provided in the Bill that, when notice 

is given in the Syndicate of a ,proposal to disaffiliate, the College concerned 

shall be furnished with a statement of the grounds on which the motion is 

made, and shall be invited to submit a statement in reply. It is to be 

noted that all proposals to affiliate a new Col1ege, or to disaffiliate an existing 

institution, will b.e reported by the Syndicate to the Senate, and that the final order 

will in each case be passed by Government. The decisions of University authori-

i ~ may conceivably be influenced by the views and interests of the more power-

ful Colleges, and it seems be;;t to leave the final decision with an authority which 

can deal with all institutions on their education,al merits. 

" The Bill is a short one, but its 29 clauses embody the results of 10nKinquiry 

and discussion, and I have thought it right to state fully the reasons which have 

induced the Government of India to propose fundamental changes in the con-

stitution and working of our Universities. The Report of the Commission touches 

on many matters of principle and detail which I have not even mentioned, 

because they are matters which u~  be left to regulations. ~  e propose in 

clause 25 of the Bill to recast and in some points to amplify the rule-making 
powers of the Universities. If the Bill is accepted and passed into law, each 

University will be in~i  to prepare a reVised body of regulations. To avoid 

any unnecessary delay, it is provided that Government may make additions 

to, and alterations in, the draft submitted, and that, if no draft is submit-
ted within a prescribed time, Government may make regulations for the Uni-

versity. This, of course, is an exceptional power, and we may assume that 

it will be used with discretion. It would obviously be a great mistake to 
make use of sllch a power to introdllce changes which the Universities are not 
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yet ready to accept. Each University has its own ideas, and must be allowed 
to choose its own path j and, while we may hope that each will 'profit by the 
experience of the others, no wise administrator would desire to reduce them all 
to a monotonous uniformity of practice. ' 

" There is one point in -the Bill to which I wish to call attention, because it 
relates to my own University of Calcutta. Four of our Universities are placed 
under the care of their respective Local G'1Vernments ; at Calcutta the Governor 
General is Chancellor, and the University is in direct communication with the 
Government of India. There is no desire in any quartl..)r to alter this arrangement; 
I may say without flattery that any such alteration would be specially inappropriate 
at the present time, in view of the u:lceasing I:-.bour and study which Your Lord-
ship has bestowed on all questions connected with the advancement of education. 
But the Governmer.t of Bengal is deeply iilkrested in the fortunes of the 
University j we propose, therefore, that the Lieutenant-Governor should be con-
stituted Rector, ar:d trat he should be associated with the Chancellor as one of 
the heads of the Corporate Body. 

" Such, my Lord, is the measure which I now ask leave to introduce. My 
aim has been to !;how that, in framing these clauses, we have proceeded, not on 
the fanciful idea that we can impo3e a higher standard on our Universities and 
Colleges by a single Act of the Legislature, but on sound principles, carefully 
thought out. Our scheme will be closely criticised, but I trust that its main 
purpose will not be misunderstood. The object of the Bill is to strengthen the 
Universities of British I ndia, so that they may be able in time coming to aid in the 
advancement of learning, and to promote the best interests of the young men 
who are committed to their charge." 

The Hon'ble SIR DENZIL IBBETSON said :_" My Lord, although the 
charge of this Bill has been most naturally and fittingly entrusted to my 
Hon'ble Colleague, who speaks on University matters, both in England and 
in India, with an authority and a fulness of knowledge to which no other Mem-
ber of the Executive Council can pretend, yet, as the Member in charge of that 
Department which is concerned with matters of Education, 1 am unwilling to give 
a silent vote upon the motion before us. 1 propose therefore to say a very 
few words in support of the general principles upon which the Bill rests. 

" I suppose that no responsible person will deny the need for some reform 
in our University system. That has been established beyond dispute by the 
inquiries of the Universities Commission. And indeed, it would be strange 
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if no reform were needed. The three senior Universities were established in 

18S7-the year when I first went to school-and their constitution and practice 

n;turally followed English models then existing. Now I can testify, from my 

own ~ on l knowledge, to the revolution which has taken place since that 

time in English ideas upon the subject of education. I can remember a time when 

it is hardly too much to say that anybody was thought good enough for a 

~c ool  when it was held sufficient for a man to know a subject 

himself in order to be able to teach it to others, and when examination was the 

only test of education. Today teaching has become at once a science and an 

art, and it is recognised that examinations test only a portion of what a youth 

should learn at school or college. The standards, the whole cpnception of 

education, have been widened as well as raised. 

1/ It is to secure the application of these enlarged standards and this 

wider conception to our Indian collegiate education, and to render our 

Universities more efficient agencies for the purpose, that is the main object of 

the changes now proposed. It is not sufficient, in order to justify the extension 

to and the retention by a College of the privileges which flow from affiliation, that 

it  should so instruct its students that they are able to satisfy paper tests. 

In order to justify its recognition by a University it must be, and continue to be, 

a place of sound education in its widp.st sense j a place where discipline is" 

enforced and good morals inculcated, as well as adequate provision made for 

instruction, and where character is formed as well as brains j a place the existence 

of which is conducive to the best interests of higher education in India. And 

to ensure that this shall be so, it is essential that the Universities should maintain 

a closer and more continuous influence and control than can possibly be exercised 

from the examination·room, that the safeguards which affiliation is intended to 

afford should be made realities, and that examination  should be supplemented by 

inspection. 

" We recognise that in thus imposing enlarged duties upon the Universities, 

and in demanding from the Colleges a higher standard of efficiency than has 

hitherto been insisted upon, or than has in an cases been maintained in the past, 

we shall render necessary a certain amount of additional expenditure. We desire 

to facilitate the reforms which we" are initiating, and to meet with liberal recognition 

and assistance all genuine effort at improvement; and we have therefore, with the 

approval of His Majesty's Secretary of State, decided to make, for five years, 

special grants in aid of Universities and Colleges whose claims to special assist-

ance in carrying out the reforms which we have in view are established, subject 

to an annual limit of five lakhs of rupees. 
• 
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"The second point upon which I wish to touch is, the responsibility of 

Government in this matter, and the necessity of reserving to it the ultimate 

control over the higher education of the country. That education, as now under-

stood in India, is in the main an exotic which has been introduced by ourselves, 

and which is framed upon European models; and for that reason alone, even 

if no other existed, it would be necessary to retain control in the hands of 

the only agency which can ensure that the advances which widening experience 

and increasing knowledge indicate as desirable in Europe, are followed in this 

country as closely as the circumstances of India will permit. But a ~ill stronger 

and more weighty reason is to be founG in the infinite importance of the interests. 

involved. My Lord, youth comes to each of us hut once in his life. Those few 

years during which the character and the intelL:ct are plastic, and receive the im-

press which is to determine the whole future of the individual, are his most precious 

possession; and if they are wasted, or are not employed to the best advantage, the 

loss to him is irreparable. The young men who year by year pass through our 

Colleges n~ out of our Universities are, broadly speaking, the intellectual flower 

of the people of this country. The Universities owe their existence to the Gov-

ernment, they derive their authority from the Government; and Government would 

be abnegating one of its highest duties, did it fail to reserve to itself the power of 

ensuring th<'_t the immense influence which that authority enables them to exert 
is exerted for the greatest benefit of the youth of India." 

The motion was put and agreed to. 

The Hon'ble MR. RALEIGH introduced the Bill. 

The Hon'hle MR. RALEIGH moved that the BilI, together with the State-

ment of Objects and Reasons relating thereto, be published in the Gazette of 

India in English, and in the local official Gazettes in Engiish and in such other 

languages as the Local Governments think fit. 

The motion was put and agreed to. 

The Council adjourned sine die. 
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J. M. MACPHERSON, 
Secretary to the Government of India. 

Legislatz"ve Department. 

G. c. Pr_. Simla.-No. 290 L 0.-6.1103'-'350. 




